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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 249/2025 

 

IN THE MATTER OF: 
 

NARENDRA KUSHWAHA  APPLICANT 

 VERSUS  

UNION OF INDIA & ORS  RESPONDENTS 

 

REPLY ON BEHALF OF THE DISTRICT MAGISTRATE, BARABANKI 

ALONG WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH:- 

1. That the present reply is being filed on behalf of the answering 

respondent, namely the District Magistrate, Barabanki, in 

compliance with the directions passed by this Hon’ble Tribunal in 

the order dated 12.12.2025 passed in the present Original 

Application. By the said order, this Hon’ble Tribunal directed the 

concerned respondents to examine the issues raised in the 

proceedings and ensure that no illegal construction takes place in 

the water bodies in question. 

2. At the outset, it is respectfully submitted that the answering 

respondent fully acknowledges the ecological importance of 
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wetlands and natural water bodies and is committed to ensuring 

their protection in accordance with the applicable environmental 

laws including the Wetlands (Conservation and Management) Rules, 

2017. The District Administration is conscious of its responsibility to 

safeguard such ecological resources under the Public Trust Doctrine 

and to ensure that no activity takes place which may adversely 

affect the ecological character, hydrology, or environmental 

integrity of the wetland ecosystem. 

3. The answering respondent submits that the subject matter of the 

present proceedings relates to Bhaghar Lake situated in Tehsil 

Ramnagar, District Barabanki, which has been identified as an 

ecologically significant wetland area. The said wetland forms part of 

the broader Mahadeva landscape and is an important ecological 

zone supporting water flow, aquatic biodiversity and seasonal 

wetland functions. 

4. It is respectfully submitted that the State Government has proposed 

limited eco-tourism related initiatives in the surrounding landscape 

of the wetland area with the objective of promoting environmental 

awareness and regulated public access. The intention behind such 

initiatives is to encourage responsible eco-tourism while ensuring 

that the ecological character of the wetland remains protected. 
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5. As part of the said eco-tourism initiative, the Tourism Department 

had proposed a limited structure to be located at the periphery of 

the Bhaghar Lake wetland area for the purpose of facilitating 

controlled visitor movement and environmental awareness 

activities. The proposed facility was conceived as a minimal and 

carefully designed intervention intended to support regulated eco-

tourism and visitor management. 

6. It is respectfully submitted that the design of the proposed structure 

was conceptualized in such a manner that it would not interfere with 

the wetland ecosystem or the natural hydrology of the area. The 

structure was proposed to be mounted on narrow reinforced 

concrete pillars and raised above the natural ground level, thereby 

ensuring that no filling, reclamation or alteration of the wetland bed 

would take place. 

7. The answering respondent further submits that the location of the 

proposed structure lies on relatively stable ground at the outer edge 

of the wetland area and not within the active water spread or 

marshy portions of the lake which remain submerged during 

seasonal variations. No portion of the proposed structure lies within 

the natural bed of the water body or obstructs any natural drainage 

channel feeding the wetland. 
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8. It is submitted that the structural design was also intended to 

ensure that natural water flow, sediment movement and vegetation 

growth remain unaffected. The spacing between the supporting 

pillars allows for uninterrupted movement of water and wildlife 

beneath the structure. No compound walls, bunds or embankments 

are proposed in the wetland area and no debris or construction 

material is permitted to be dumped within the wetland ecosystem. 

9. The answering respondent further submits that the objective of the 

proposed intervention is not commercial exploitation of the wetland 

but the promotion of responsible eco-tourism and environmental 

awareness among visitors. The facility is intended to function as a 

controlled observation point for visitors including bird watchers, 

pilgrims visiting the Mahadeva temple and students participating in 

environmental education activities. 

10. It is respectfully submitted that controlled infrastructure of this 

nature helps the administration regulate visitor access and prevent 

unregulated entry into ecologically sensitive zones of the wetland. 

Such measures ultimately contribute to better protection of the 

wetland ecosystem by directing visitors to designated areas and 

discouraging encroachment or disturbance to sensitive habitats. 

11. That without prejudice to the above submissions, it is respectfully 

submitted that immediately upon the directions of this Hon’ble 
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Tribunal being brought to the notice of the District Administration, 

prompt administrative action was initiated to ensure strict 

compliance with the directions of this Hon’ble Tribunal and to verify 

the factual situation at the site. 

12. In this regard, the District Magistrate, Barabanki issued Office Order 

No. 4858/14-4-4 Wetland dated 07.02.2026 directing that the 

matter be examined and a joint inspection be carried out in respect 

of the construction activity being undertaken in the Bhaghar Lake 

area under the eco-tourism project. 

13. That pursuant to the said directions, a committee comprising the 

concerned administrative authorities conducted a joint inspection of 

the site in order to undertake physical as well as documentary 

verification of the construction activity and to ascertain whether any 

activity was being carried out in violation of environmental norms or 

the Wetlands (Conservation and Management) Rules, 2017. 

14. After conducting the joint inspection and verification of the 

relevant records, the Joint Magistrate/Sub-District Magistrate, 

Ramnagar submitted an investigation report to the District 

Magistrate, Barabanki vide Letter No. 1017/ST-Investigation Report-

Wetland/2026 dated 06.03.2026. The said letter forwarded the joint 

investigation report along with photographs taken during the 

inspection of the site. A true copy of Letter No. 1017/ST-
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Investigation Report-Wetland/2026 dated 06.03.2026 is 

annexed herewith and marked as ANNEXURE P-1. 

15. The answering respondent respectfully submits that the District 

Administration has ensured that the construction activity remains 

under strict monitoring and that no illegal construction takes place 

within the wetland area. Necessary directions have been issued to 

the concerned authorities to ensure strict compliance with the 

directions of this Hon’ble Tribunal and the applicable environmental 

laws. 

16. It is further submitted that during the inspection process the 

authorities carefully examined the location of the proposed 

structure, the surrounding terrain and the relationship of the site 

with the wetland area in order to ensure that no ecological damage 

or alteration of the natural water body occurs. 

17. In order to place the correct factual position before this Hon’ble 

Tribunal, photographs taken during the inspection of the Bhaghar 

Lake site are being annexed herewith. The said photographs depict 

the present condition of the site and demonstrate the location of 

the proposed structure in relation to the surrounding landscape. 

True copies of the said photographs are annexed herewith 

and collectively marked as ANNEXURE P-2 (Colly). 
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18. The answering respondent respectfully submits that the District 

Administration remains committed to the protection and 

conservation of wetlands and will continue to ensure that the 

ecological integrity of Bhaghar Lake is preserved. The authorities 

shall also continue to monitor the area to ensure that no activity in 

violation of environmental norms or the directions of this Hon’ble 

Tribunal takes place. 

19. In view of the above facts and circumstances, it is respectfully 

submitted that the answering respondent has taken all necessary 

administrative and precautionary measures to ensure compliance 

with environmental laws and the directions issued by this Hon’ble 

Tribunal. 

20. It is therefore most respectfully prayed that this Hon’ble Tribunal 

may be pleased to take the present reply on record and pass such 

further orders as may be deemed fit and proper in the interest of 

justice. 

Through  

Respondent- D.M Barabanki, U.P. 
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